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DEPARTMENT OF LAW, JUSTICE &
LEGISLATIVE AFFAIRS
NOTIFICATION .
Delhi, the 11t April, 1994 ~

No. F. 13/3/94—)udl. 11f632 -—The following
Act of Legisintive Assembly received the ussepi-af
the Li. Governor of Delhi, on the Sth Apri), 1994,
&nd is lereby publithed far general information :—

THE DELHI SALES TAX (ANENDMENT]
ACT, 1994
(Dcthi Act No. 3 of 1904

AN ACT (8-4-1394)

further to amend the Delhi Sale. Tax Act, 1975 {

Be it euacted in the Forty-fifth year of the Republic
of India: by the Legislative Assembly of the National

- Sherl ullc and commencement —(1) Thi. Acl
may be called the Delhi Sales Tax (Amcndmcnl)
Act, 1994. )

“(2) Tt shall come into force on such date as 1
Administrater may, by rolification in the Offical
Gazclle. appomt

2. Awncndmient of Section 3:—In the Deliii Sales
Tax Act 1975 {93 of 1975) hereinafter referred lo ag
Principal Acl) in Section 3, for sul -section (7) the
fo!lowmrz sub- secuon, shall bc sullsntun.d namely;—

(7) for the, purposcs of Ilus “Act taxable quantum’
menils o —

{(2) in relation "to - any dealer who nnporls for
sale any goods- inte Delhi- = Ny

_ {b) in relation 10 any dealer 'who manufactures
goods for sale regardless of the value of
goods moannfadiured —Rs. 1,00,000

{¢) in relalion to any other dealer—Rs. 2,50,000
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Prowdcd that if the Admunstrator is of lhc
oplmon thet having regard to (he dificuity in maiu-
taining accounts or for other sufficient cauvse the
txable gquantem in respecl of any ciass of dealers
failing under ¢lause (h) or (e) shoufd [Jb increased,
the Administrator may, by notification i in the Official
Gazette. (ix in respect of such class ol dealers such
laxable quantum not exceeding Rs. 2,50 lac lor clause
_(’6) and Rs. 5.00 lac for clause (c) as may be specified
in the notilication.

Explanation :--For the purpose of computation
- of taxable quantum under sub-section (7, the turnow:r
of sales eflected by a dealer -shall be taken .into
account irrespestive o7 whether such  sples are
taxabe under Lhis Act or not.

3. Amerdmen( of Section 39:—In Section 39 of
Ale Principal Act, for the words ‘“ten rupees”
wherever they oceur, the words “one hundred rupees’”’
shall be substituted. ‘
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LAW, JUSTICE & LEGISLATIVE AFFAIRS DEPARTMENT
NOTIFICATION
Delhi, the [9th February, 2001

No. F. 4(31)/LA-7000/79 —The following Act of the Legislarive Assembly of Delhi received the nssent of the
ident of India on the 14thday of February, 2001 and is hercby published for general information -

Tl'IE DELHI SALES TAX (SECOND AMENDMENT) ACT, 2000
{Delhi Act No. 1 gf 2001}

pa.sscd Ly the Legislative Assembiy of the National Capual Termitory of Delhi on the 27th day of Movsmiber, 2000)
AN
ACT
further to amend the Dethi Sales Tax Act. 1975

@ BE it cnacted by the Lepislative Assembly of the Natlona[ Capital Territory of Dclhl in the Flﬁy-ﬁrsl Year of
B Republic of tndia as Tollows;—
(1) Short title, extent and commengement.—This Act may be called the Dielhi Sales Tax {Secand Amend-
ai) Acl, 2000 :
(2) 1 extends 1o the whole of the National Capital Territory of Dellu.
(3) Except [or the pravisions of section 2 and-section 7, which shall be deemed 1o have come imio Toree with
from the 8thday of April, 1994 and the provisions of sections 5 and 6 which shall be deemed to have cone into

Foa nath effect Trom ihe Gih day of August, 2000, the remaining provisions of this Act slall cone into foree with elfect
the date of the publication of this Actin the olTu:ial Gazuie.
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e 2. Ameadment of seetion 3.—In the Delhi Sales Tax Act, 1975 (43 of 1975) (hereinafier referred.to as *the -
’ principal Act''), in section-3, in sub-section (7), for <lauscs (b}, (c) and the provise thercunder, We following shall be
substiluted, namely:—

“(b) in rclation 1o any dealer who manufactures goods for sale regardless of the value of goods manufactured—
Rs. 1,00,000.

(c) in relation o any other dealer—Rs. 2,50,000:

Provided that if the Lt. Governor is of the opinion that having regasd 1o the diffiqulty in maintaining
accounts or for any other sufficienl Giuse, the taxable quanmim in respeet of any class of dealers falling
under clause(b) or clause () should be increased, the L1 Governor may, by notification in the official -
Gazetle, fix in respect of such class of dealers, such taxable quantum not exceeding Rs. 5,00,000 for clavse
(b) and Rs. 10,060,000 for clausc {c) as may be specified in the notificalion

Explanation:—for the purpose qf computalion of taxable quantum under sub-section {7), the turnover of .
salcs efTected by a dealer shall be taken into account ifrespective of whether such sales are laxable under 2

this Act or not.™ .'}'.

Vatidatian of 2ssessments, efe.—Al things done, and-all steps laken, before the commencement of this Act. ,

» Tor regislsation, assessment, reassessment, levy or collection of any tax made er purporting to have been made, any
; action or thing taken or done in relation to such rcglstrauun assessment, réassessment, levy or collection under, the " - <

provisions of the prmmpnl *Act in respect of diny assessment year on or after the 51l day of April, 1994 shall be deemed ]
to hiave been done or taken under these prowsnons as if such prowsmns werein [orce at the time such ﬂunbs were donc
or such sieps were taken.

3. Amendment of section 4.-—In the principal Acl, in section 4, in sub-seclion (2), in clause {a). for the second
provise, (e following proviso, shall ke subsl:luled namely:—

*'Provided [urther that no deéduclion in respect ef any salc referred to in' sub~clause {v) shall be allowed
unless a lnuc declaration duly filled and signed by Lhe registered dealer to whar the poods are sold and
comaining the prescribed panticulars in the prescribed form obiainable fram the prescribed authority in the
manner and subject lo sech condition as may be prescribed is furnished in the prescribed manner and
within he prescribed tme,by the dealer who sells Lhe goods: ™™, -

BN, LT o T TP

4. Amcndment of seclion 5—In the principal Acl, in scclion §, for thie first proviso, the following provise
shall be substiluted, namely —

*'Pravided Lliat 10 such exemption shall be allowed urless a tre declaration duly filled and signed by (he
rcgistered dedler by whom the geods are sold and containing the prescribed parligulars in the prescribed
form obtainable from the. prcscrlbcd authority in.the manner and subject o such condilions as may be
prescribed is furnished in the prescribed manner and \utlsm the préscribed (ime, by the dealer who pur- RS
chiases (he goods:

u

5. Amendment of section 23.—In the principal Acl in seclion 23, for sub-scclion {7) and Lhe praviso there-
under, thc following shali-be substituted; namely ‘—

. [7) No assessments under the provisiens of sub-sections (1) to (5) shall be made aleer the expiry of two
years, and na assessment under the provisions of sub-section (6) shall be made after ithe expiry of six years
from the end of (he year in respect of which or part of which the 1ax i5 assessable:

Prowdcd that for the pssessments of the years 1997-98. no nss-sslur:nl:a under the provisions of sub- :
sections (L) Lo (5} shall ba made alier the expiry of fivo and a half years, )

Provided Further dhat wheye such assessnient is made i consequence of, or 1o given €fect to, any arder of
an '1ppclhlc or tevisional authority or of a cowrt; the pariod of Wwo years or six years. a5 the case'may be,
sholl be reckoned from (he date of such order and further that the provisions of sub-section (1) of section
24 regacding time limit for service of rotice shall not apply for assessment made under this proviso.

Explanation,—For Lhe assessmert nade in conscquence of, of 1o give effect 1o, any order ofanappellac or
revisional autherily or ofa cour, the revised limitation period shail be applicable for the order of the <

appellate or revisional authority or of the court, made aficr the commencement of the Delhi Sales Tax 38
(Second Amendiment) Act, 2000 ke
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6. Amendm~nt nf scetion 24.—In the principal Act, in secuun 24, in sub- sccuon (2}, for clanse (), the follow-
ing clause shall be substituted, namely -—

“*(a) the expiry of six years or, as mc case may be, four years, from the date of Finat arder of asscss-
menlt; as specified in sub-secton (1), or.”

7. Amenment of section 39.—In the principal Acl,’in scelion 39, for the words "ten rupees” wherever they
cccur, the words “one hundred mapess™ shall be subsiited.

Validation of assessments, eic, Al things done, and il slepstaker, before the commencement af this Act.
for repistration, assessment, reassessment, levy or.collcction of any. 1ax made or purporting to have been
miade, any acticn or thing taken or done in felation te such registmtion. assessment, reassessment. levy or
collection under the provisions of the principal Act in respect of any assessmient year on or afier the &1h
day of April, 1994 shall be decemed 1o have been done of taken under these provisions as if such provisions
were in force al the time such things were dane o such steps were takern.

B Amendment of scction 41.—In 1he principal Act, in section $1,—

(1) in sub-scction (1), after the words “require any dealer”, the following words shall be inscricd.
namely . —

"or any other person”.

(23 in sub-scction {2), in clanse (b), alter thewords “in any place of business or-warehouse of any dealer”.
the following words shall be inserted, namely :—

““ar at any other place for and on behall of a dealer™;
" {3) in sub-scction (3), in clavse (¢)—
(1) in the anain clause, alter the words * m1y be supprcsscd" the [‘ollowml; words S]I-lll be inscricd.
namcely ;.—

“or any goods have not been or may not be accounted for in the books of accounts, regisicrs gr atler
documents required 1o be maintained under this Act™;

(U} in ilem {i), after the words "boeks of accounts and other documents™, Lhe following wards shall be
inscrted, namely (—
“or the goods”;

(¢} initem (iii), afler Lthe words "any inventory of goods”. the following words shall be inseried. namiely:—

“or any goods";

(d) inilem (v), afler the words "as a resull of such search”, the following words shall be inseried. niehely -—
“or place marks of identificion on such goods™; )
(c) in clause (vi), afier the words “when called upon to do so”, the follewing words shall be inseried,

ramely : —
“or causes or atlempls ta cause obstruction 1o the Commissioner or the authorised offtcer in the dis-
charge of his dutics under this section™;
(4) in sub-secticn (3)— '
(a) afler the words “other documents”, the Rllowing words shall be inserted, namely - —

“or any goods”;

(b) inthe first proviso, aller the words “or ather documents™. the following words shal} bc inseried.
namely :(—
“or the goods”;

{5) after sub-section (5), the, fol!owmg sub-section shall be insented, namely :—
"(5A4) Whereil is not feasible to seize the accounts 6t other documents or the goods urder sub-scetion
(3), the Commissioner or the authorised officer, may serve on Lhe owicr or the person who is in
immedicale possession or control thereof, an order that he shall not remove ot pan with or olhenvisc
deal with them cxeepl with Lhe previous permission of the Commissioner or such allicer™.
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(6) In sub-scclion (7), after the words “under this scction shall”, the following words shall be inserted, x
namely — _ 3
“as far as possible™; P
(7) after sub-section (8), the following sub-sections shall be inserted, namely - — ¥
]

(9} If any person, who transporls or holds in custody for defivery to or on behalf of any dealer any &
goods, on Leing required by the Comunissioner under sub-clause (i) of clause {b) of sub-seclion
(8) of this section so to do, fails (o give the informartion likely lo be in lis possession in respecl of
such goeds or fails to permit insepection thereof, as the case uay be, the Commissioner may pass
an order of detention or seizure of goods in his custody or 15'05‘5'“--‘5'1"'-"n in respect of which the
defaull is commitred. "'

(10) The arder of detention or seizure passed under sub-seclion () of this section shatl remain in force <
sa lang as the person concerned dees not furnish informatien required under sub-clavsc (i) of
clanse (b} of sub-section (8) or make proper arrangement for inspection of the goods under the
said sub-scction, v

(L1} I any person, who transports or holds in custody for delivery to or or behalf of any dealer any goods,
on being required by the Comniissioner under sub-clause (i) of clause (b} of sub-section (8) of this :
scLion £0 Lo do, Tails to give any information fikely Lo be in his possession in respect of such goods ar .
fails to permit inspection thereof, as Uhe case may be, without prejudice 1 any other action which may .
be Laken apainst such person, a presumption may be raised that the goeds in respect of which he has
failed to furnish infosmalion or permil inspection, were neant for sale by him and he is a dealer liable
lo pay (ax under this Acl and the provisions of this Act shall apply accordingly,

{12} ifany person commils defaull under clause (2) or sub-clause (i) of clause (b} of sub-section (8) of
this section, the Comnuissioner may, wilhoul prejudice to any other action which may be taken against
such person under any others provision of this Adi, direct, after giving an epportunity of being heard to
such person, that such person shall pay by way of penalty a sum nol exceeding fifty thousand rupees.

(13) I the Commuissioner is salisfied thal nny peeson on being requited by lim so 10 do. Tas filed (o furrish
(he information in respeet of Iz goods in his custody for delivery to or on belail of any dealer or ia :
permit inspection thereof under sub-clause (i} of clause {b) of sub-section (8) of this section, the 3N
Commissioncr may, Ly order in wriling 2nd after giving opportunity of béing heard to such persan,
impose by way of penalty 2 sum not excecdin g tirce and a'halflimes the amount oftax leviablc under i
this Act on the poads-in respect of which the defaull was commilted. 3

(14) Where an order of detention or seizurc of goods is made under the provisions of this seclioa, the
Comimissioner or 1he officer so authoriscd in this beliall may release the goods on such person exercis-
ing (Le option of paving by way of penalty such sum s maybedlrcclcd not ¢xceeding threc and a half
times the amount aof (ax leviable on such goods under (his Act.

.

|

{15) Whereauy premises mcludmg the office, shop, godowa, box, tocker, safe, almizab or other receplacle N -
have been sealed under sub-section {3} of this-scction, the Comnussmncr on an applicttion made by
the pwnct of the persoe in occupalion or in charge of such shop, podown, box. locker. safe. almirali or
pilicr recepincle, suay acder desealing (hércof on such terms and conditions including furpishing of
secunily for such sum in such form and manners as may be directed.

(I6) Where an order of detenlion or seizure of goods is made under this section and no clain is jodged by
any person with respeet to such goods within a period of three nonths (romn the date of such order. the
Conunisstoner may, by order in wriling. direct the auction of such goods :

Provided (hat if the goods, in respeeLof which an arder of detention or seizure is made, are of
a perishable nature or subject 1o speedy and nalural decay or when the expenses of keeping them in
custody are likely to exceed their value. the same may be ardered (o be auctioned as soon as it is
practicable scon after an order of detention or seizure of such goods is made: and the amounr so :
realiscd by the auction of goods shall be remilied in the Government Treasury imniediately. L

{17) Where an order imposing penally is passed under su]b-sw_:liﬁii (13) or an option of paying penalty is
exercised under sub-section {14) of this section and the person liable fails io pay the penalty within the
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prescribed pedod, the goods detained or scnzcd may be sold by-public auction and the sale proceeds
deposited in Government Treasury, -

" Auction’of goods to be madeunder sub-section {16} o sub-section (17) of this section shall be carricd
out in the manner, prescribed for disposal of goods under sub-seclion (6) of section 64 of this Act.

Any person entitfed to the sale procecds of goods auctioned under the provisions of this section shall,
on application inade lo the Commissiener and upon sufficient prood, be paid the sale procesds of the
goods auctioned, after deducting the expenses of the saleand othcr incidental charges and the amonnt
of sales tax and penalty teviable undes this Act.

No action shall lie fardamages or for any other claim by any person against the Commissioner or any
other officér aulhorised n this behall for any thing done in good fzith in discharge of their dutics under
this section.”

Lnscriion of sectian 41 A

. In the principal Acl, afler section 41, the foliowing section shall be insenied, namely -——

“41A. Furaishing of information by o:tmt;rshof ‘cold S1ores, warchouses, godowns, eic.—(1) Nolwith-
standing anything to the.conliary conlzined in any law for the lime being in force every owner or

‘lessée of & ¢ald Sl0vé, warchouse, podown or any such place, whe steres goods for hire or reward shall

nLantain or GUSE Lo be m_aini:line_d a correct and complete accounl indicating the full particu lars of the’
person whose poods are stored and the quantity, value, date of delivery of such poods.

Such accounis shall, en demand, be praduced before the Commissioncr or any officer authwriscd in
{lis behalf who my take or caust to be 1aken such exiracts Lhcre[rom or require such extracis Lo be
furnished as he may consider necessary. -

If any owne_r or lessee of a cold Store, warchouse, gedown or any' ollizr such place, who sloses goods
far hirc or reward, contravencs any of the provisions of sub-scction (13 or sub-scetion (2) in a manner
likely to'fead so evasion of any lax payable under this Act, the Commissinner may, without prejndice
to any ather action which may be 1aken against such owner of lesses voder any ethicr provision ol this
Act. diree), afier giving ao oppertunity of being heacd, thot such owaer or lessee shall pay by way of
penally a sum noi exceeding thies and a half times the 1ax, leviable on the goeds in respect of which
defaul is commiltcd under sub-sceiton (1) or sub-seclion (2)."

" Amendment of Scotion 50 .
10. In ll\cpnnclp‘ll Acl,in sccuun S() in sub-section (1), in clavse (1), alter e woreds and fi gures “under

section 41" the following shall be-inserted, namcly —

“or seclion 41A™.
Amendment of seclion 64

11. In the principal Acl, insection 64, for sub-scction {5). the following sub-scclions shall be substi-
tuted, namely .—

“{5) I om an cxamination of the contenis in a goods vehicle or Wie inspection of records
relating 1o the goods carticd, any officer empowered by the Lieutenant Governor in Lhis behaif las
reasen 1o believe 1hat the owner or pecsen in charge of sych goods vehicle is nol ¢arrying the docu-
menis as required by sub-section (2) or is not carryiog proper and genuine doctmenis or isal icmpling
to evade paymcent el the [ns due under this Act. he may, for reasons to be recorded in wriling and after
hearing the owner ar person in charge of the goods vehicle, detain the goods or impound the goods
vehicle along wilh the goods and documents relating to the goods and Lhe goods vehicle :

Provided thal the goods vehicle, the goods or the documenis sa impounded or detained may
be sMlowed to be released in case the owner or his agent or the person in charge of the goods vehicle
requests for (ime to adduce further evidenee in respect of goeds ordered to be detained or impounded

subjecl to furnishing of security to the satisfaction of sich afficer in such form pnd in such manner as
may be prescribed for an amount equal 1o three and 2 hall limes the amount of tax pavable. il sucl
goods were sold in Delhi :

Provided further ihat where the gwner or his agent or persen in charge of the poods vehicle
exeicises the option of paying by way of penalty a sum cqnal to three and a half times the tax, whick
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in the apinien of the officer so cmpowered, would be leviable on such goods, il such poods were sold
in Dclhi, the officer cmpowered in this behail instead of detaining or itnpounding the goods or the -
goods vehicle or the docurnents relating to the goods and the goods vehicles shall release the sawe.

Where the goods are being carried witheut the documenis of without properand genuine documents or !
without being properly accounted for in Lhe documenls referrcd to in sub-section (23 of this section, -
the Commuissioner or the officer so empowered by the Liculenant Governor in Uis behalf, may levya -
penalty not exceeding three and a half imes the amount of tax payable on such poods afer giving
reisonable opportunity of being heard La Lhe persen Likedy o be elfecied, against Uie proposed penalty,

An officer empowered by the Liculenant Gavernor in-this behalf to act under sub-section {5), may in .:
his discretion, permil the owner or person in charge of goods vehicle to take the goods demined under
sub-section (5) subject 1o an wndertaking given by the owner or person in charge of goods vehicle—

that the goods shall be kept in the office, godown or other place within Dell, belenging 10 the owner
ol the poods vehicle and in the custody of such owner,

Hat 1he goods shall nos be delivered 1o Lhe consigror, consignee or any olher person without the orders
in wriling of the said officer, and for this purpose the persen in chasge of (he goods vebicle shall
[umish an autharizalion from the ewner ol the goods vehicle authorizing him to give such undertaking W
on his behalll” .

Anmendmuicnt of seelion 71

[n the prircipal Act, in seclion 71, in sub-scclion {2). for clause (b), the fallowing clavse shall be '
substituted, nomely :—

the particulars 10 be cantained in a declacation under sub-¢lause (v) of clanise (a) of sub-scction (2} of
seclion d, or under sgction 5, as the case may be, the form of such declaration. the authorily [rom
whom and the manner and condilions subject to wluzh such forms shall be ebtainable and the manner |
in which and the time within which such declaration is 1o be furnished:”, :

Repeal and Savings.

The Delhi Sales Tax (Second Amendment) Ordinance. 2000 (Ordinance No, 2 of 200€) is herchy
repealed | ' . ’ .

Provided that as respects things dosie, proposed to be done before such repeal and every assessmenl. -
reassessment, levy or callection of any tax, under the provisians'afl the principal AcL. in so far as hey
arc ot inconsistent with the provisions of this Act. shall live the same force sand efféct as if they had
been respectively done or granted under this Act and by thie sutherity emposered in tus behall

S.R. MAHESHWARY. Undes Sccy.

Priied by the hlanager. Govt. of India Fress, Ring Ro:_ld\. Mavapuri. Mew Delli- 110064
and Published by the Controller "of Pirsliciions, Delhi-1 10034
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LAW, JUSTICE AND LEGISLATIVE AFFMR.SDF.PAR’IMENI‘
NOTIFICATIONS
Delhi, the Sthluly, 2002 3
No, F, 14(2)/L-A/2002/85 1.—The fellowing Act of the Legislative Assembly of the Nationa! Cagpital Tnm.cq
Drelhi received thz assentafihe President on 14-6-2002 and is hereby published for general infermation.
The Dethi Sales Tax (Amendment) Act, 2002 {Delhi Act No. 12 of2002).
(As passed by the Legislaive assembly of the National Capital Tecritory of Dethi on 16-03-2002).
An Act furthers to amend the Delhi Sale Tax Acl, 1975.
Be it enacred by the Legishative Assembly ofine Mationa) Capifal Tersitory of Delhiin the Fifiy-third year o.._ iy .'-
Republic of Indiaas follows:- s
1. Shortiitle nnd commencemeut :
(1) ThisActmaybe calledihe Deliri Sales Tax (Amcndmcnl}Acl 2002,
(2) lishall come into forecatonce.
2, Amcrdmeat ofSection 23. il
In the Delhi Sales Tax Act, 1975 (43 of 1975), insection 23, in sub-scction (7}, in the first proviso therunder, 2 afr
the words "“one year and nine months” oecurring at the end théreof, the words and Mgures “and no assessment for 1he3=

2000.2001 under the provisions of said sub-sections shall be mace afler the expiry of one year and £ix months and fo
ywar 2001-2002 and onwards aficr the'expiry of one year” shall be inserted.
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